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1 Shri_ . Sweonh @nemder  has Piled a Revieu

Appllcat ion aga:.nst the _gr_dar/gudgement dated \\—\e /Y

made by a Bench.of this Tribunal comprlslng "of the follou1ng

(1) th&a....&.ukmkt "u-“asm3 N Chavsovas

(2) Nl “:Qma:rm S “MU‘W

~In teima of - Rulse 17(ii);'a review petition should
nrdmarlly ba heard by ths .same Bench which has passed the.
nrder. unleas, for raasons to be recorded in urltlng,tha 4
' Chairman may direct it to be heard by any othsr Benche ~ - P

Further, in terms of Rulal?(in.i) unlasa orderad athanusa ‘ '
- by the Bench concarnad, a review pet;tlon shall be disposed
of by circulation vhers the Bench may sither dismiss the o
patltinn or dirgct nutice to ba iasuad to tha oppnsite nart‘y-

N
.

Since Sh:i???%?%&.. ..?T??Y?ia.....one af the mambers
pr the. aﬁoresai?\ﬁen h h i _'ldyannt avaxJ[éble

qt Dalh;, it is Por cunsxdaration uhathar ‘the same may be
 disposad’ of by the same Banch or by anothar Banch cnnszstlng
of Membera f’rnm the Princ:.pal Bancha

: In’cgse,-;t.ia‘qsc;ded thqt the révieu patition is to be
disposed of by the same Banch, then it:-is suggested that '
it may be disposed of by circulation by sending a copy of the.
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‘be rejected., 1, therefore,
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1K.S. Puttaswal'\y ;
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Vice_chalfma“ .

Hon'ble -Ajay Johri, Member (A).

"1 have read the order” ér‘md, gone . through
the grdunds made by the applicant in his review applica-
tion se‘éking a revew of our orders dated 11.10.1988
in the Criginal Application. | '

2. 1 agree with my learnéd Brother, Hon.
Justice K.S. Puttaswamy, V.C., that the order does

not suffer from any patent error and no new point

of law or any material which was not in 'fhe‘knowledge
of the applicant at the time when OA was érgued'
has been brought out in the review application. What
he is seeking is only a revision of our orders given
in OA which does not come within the parameters
on which a review can. be sought. . The application being
without merit, 1 agree with the proposal made by my .

learned Brother

VE\ARFR?
Pated: February olt) ‘)89 . ' .
PG, _ S




